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Broadcasts aZLeging ticketless travel by 

Congress (I) Workers (St.) 12.33 hrs. 

:PETITION RE. GRIEVANCES OF 
EMPLOYEES OF COAL INDIA LTD. 

SHRI DINEN BHATTACHARYA 
(Serampore) : Sir, I beg to present a peti-
:tion signed by Shri Chitta Ray and ethers 
regarding grievances of employees of 
-Calcutta offices of Coal India Ltd. and its 
:subsidiary companies. 

'STATEMENT RE. REPORTED AIR 
"BROADCASTS ALLEGING TICKET-
LESS TRAVEL BY SOME CONGRESS 
{I) WORKERS 

THE MINISTER OF STATE IN THE 
"MINISTRY OF INFORMATION AND 
"BROADCASTING (SHRI JAGBIR 
'SINGH) : A news item was broadcast, 
by AIR in the morning of April 7, 1978 
in English and Hindi bulletins thaJ;. three 
·Congress (I) Members, who were ac-
eompanying the Party President on way 
irom New Delhi a Aligarh in the ACC 
•Compartment of a train, were 'allegedly 
-caught travelling without ticket They 
were fined Rs. 100/- each. 

The news item was based on a Samachar 
.l'eport which was also carried by some of 
the newspapers. AIR report put it very 

-cautiously and used the words "allegedly 
.caught'. It was a categorical report by 
.Samachar which even gave the amount of 
.fine imposed. 

•, When the report was denied by Shri 
lluta Singh, General Secretary of Congress 
{I), the denial was also broadcast on 
.April 8, 1978, both in the English and 
.Hindi bulletins by AIR. 

It is incorrect that the original news 
;item was broadcast for three .days. It was broadcast ,only once in the respective 
bulletins. The denial by Shri Buta 
Singh was likewise carried in the concerned 
bUlletins. 

It is also incorrect that the news about 
the alleged tickletless travelling wa' 
broadcast even after the denial by the 
Railway Authorities on the' Floor of the 
House. 

BUSINESS AIWISORY COMMITTEE' 

S1x:n;:EJ:'ITH REPORT 

THE MINISTER OF P ARLIAMEfi-
TARY AFFAIRS AND LABOUR (SHRI 
RA VIND RA VARMA): I beg to move: 

"That this House do agree with the 
Sixteenth Report of the BU£ine&:r Ad-
visoty Committee prese5ented to \he 
House on the 26th April, 1978." . , -

MR. SPEAKER: The question is.: .. 
"That this House do agree with .the 
SiXteenth Report of the Business Ad· 
yisory Committee presented to the House 
on the 26th April, 1978." 

The motion was adopted. 

SHRI VAYALAR RAVI (Chirayinkil): 
Sir, the Railway Minister is here. A 
Railway strike is going on in the S_oµth 
and we are suffering a lot. 

12·35 hrs 

APPROPRIATION (NO.?.) 1973 

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL) : I beg to moiJe• 

••That the Bill to author.ise payment 
and appropriation of certain sums 'frcm 
and out of the Consolidated Fund of 
India for the services 'of the financial 
year 1978-79 be taken into consiiler.a-
tion." 

MR. SPEAKER: Motion movedc 

"That the Bill to authorise payment 
and appropriation of certain sums frcm 
and out of the Consolidated Funl!l of 
India for the services of the fiuimcial 
year '1978-79 be taken into ccnsidera-
tion.¥ 

As regards scope of the discussion, Ruie 
1118(5) says: 

"iu8(5). The Speaker may, in oi;9er 
to avoid repetition of debate, require 
membt:rs desiring to tak,e part 4l dis-
cussion on an Appropriation Bil~ .tq 
give advance intimation of the spf;ciji,.i: 
points they intend to raise, and he may 
withhold permission for raUiing sui;h o( 
the polnts as in his opinion appear t'o 
lie repetitions of the matters dis,cpssed 
on a d~d for grant O'! as m_IJ.,Y. not 
be_ of sJJ.fficient pubfic imJ?<>~Ce." 

.. n m 
•Moved with the rccommC'ndarion of the President. 
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Sp, whatever point* have been covered in 
the Demands , I have disallowed them. 
It u  only in respect of the Demands which 
nave not been covered, observations will 
De  ̂allowed.

SHRI JYOTIRM OY BOSU{ Dia- 
“ owi Harbour): Sir, Rule 218(4) «ys 
like this:

"2x8(4). Th* debate on an Appropria
tion BiU shall be restricted to matters 
of public importance or administrative 
policy implied in the grants covered 
by the Bill whih have not already been 
raised while the relevant demands for 
grants were under consideration.”

Sir, Railway was discussed but that parti
cular point was not covered or highli
ghted. A  Member has a right to say 
anything that has not been replied to by 
the Minister.

MR. SPEAKER: I am not in a position 
to get your point.

SHRI JYOTIRMOY BOSU; Sir, 
you can restrict me if I say something 
which is not of public importance. You 
can restrict me if it is not connected with 
the administrative policy implied in the 
grants. You can restrain me if I bring 
something which is not covered in the 
the Grants. You have now guillotined 
all those demands while the relevant 
demands for grants were under discmsion. 
That means the grants which were being 
discussed, in that the point was not high, 
lighted on the Minister's reply did not 
cover that point or the House was not 
satisfied with the reply.

MR. SPEAKER: It is not like that. 
It has not been raised by any Member.

SHRI JYOTIRM OY BOSU: If the 
Minister did not reply to the point.. . .  ?

MR. SPEAKER: It is mentioned here.

“ — he may withhold permission for 
raising such of the points as in his opinion 
appear to be repetition of the matters 
discussed on a demand for grant or as 
may not be of sufficient public impor
tance."

SHRI ANNASAHEB GOTKHINDE 
(Sangli) :It was a specific matter regarding 
Maharashtra, Karnataka, Andhra Pra
desh, Tamil Nadu stones while fixing 
the price of levy sugar. Nobody can say 
that it  is not a matter of sufficient public 
importance. Neither the Minister of 

State aor the Oabment Minister of Agricul
ture and Irrigation had even touched 
thil point.

SHRI JYOTIRMOY BOSU: I have 
had the privilege of speaking on the Ap» 
propriation Bill for many years. Ihis 
is the first time I am hearing such obser
vations from you; I regret to say this.

SHRI VASANT SATHF. (Akola) : 
Two things will be important under sub- 
clauses 4 and 5. If it is a matter of public 
importance, although the demands for 
grants had been discussed, if it arise 
thereafter, it has to be raised cow. 
Then there could br no bai under sub- 
caluse (4) to stop that matter being dis
cussed. Under (5), it is the time to be 
given; notice is noimally to be given 
before 10 O'clock. What happens? You 
have allowed some time in yotu notice 
which was sent 10 us this morning. That 
envelupe comes round about 9 01 8 ‘clock 
sometimes even later; some people gel 
it earlier.

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDHAVATE) : Le 
gets up late.

SHRI VASANT SATHK-If at that time 
the Member has some other business and 
he has to go out for a met ting, why should 
you debar him from giving notice before
11 O’clock to you? All that you want 
under the rules is notice in advance. Why 
do you want to pre\ent a Member? 
That is precisely what has hapjwnfd 10 
me today. I had lo go out (01 a meeting.

MR. SPEAKER: Many people go put, 
foi marriage or for some tbwfr else.

SHRI VASANT SA7HE. It » yow dis
ci lpnary power and sou *hoi>J<' alhv us 
to speak on demands which were not dis
cuss* d at all, for instance, ci\ il a\ ialn n and 
tout I'm.

MR. SPLAKR: JNo, I am sorry.

SHRI C. M. STEPHEN (IdukU) t 
You have stated in the bulk tin. ‘before 
10 O'clock. There is distinriM n b* tween 
notice being given and ad> ai>ce intimation 
being given with rcspcct 10 a debate. 
With regard to notice there is a Handing 
rule that the notice must ccme before to 
O'clock; everybody knows that. Here 
is a question of debate coming »>r 
advance intimatianea* got lo be given 
the 10 O ’clock deadline will be very harsh. 
It is not contemplated also. Kindly go 
through the spirit of the rule, yjbe 
Speaker may, in order to avoid repetition
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of the debate..................... “ Thatlis the
mmt important part of it. Points will 
have to be spent out to you before he 
wpeaks; it should be before the debate, 
not before to O'clock. It happens that 
the notice in the bulletin escapes them or 
it reaches them late and they are not 
aware of it. Therefore I submit that with 
respect to noticc by 10 O'clock, 
tlusre must be relaxation. Any notice 
that comes to you before the debate 
b-gins must be (taken note of and permis
sion must be given because that is thr 
spirit of the rule, it is to avoid repetition 
of dohatc. There is a difference between 
the rule with retpird to notice and inti
mation with respect to the debate.

SHRI SHYAMNANDAN MISHRA (Be- 
gusarfci) : May I seek a clarification from 
the Chair ? Where the rule refers to the 
repetition of a debate, it means that a 
point has been raised by an hon. Member 
and that point has been dealt with by the 
Minister concerned. If the point has 
not been dealt with by the Minister con
cerned, then there has been no debate. 
The same point may be raised by the hon. 
Member, because it happens to be a 
matter of public importance. Therefore, 
your ruling in this matter should be that 
i f  a point of sufficient public importance 
had been raised by an non. Member, and 
had not been dealt with by the Minister 
concerned, then the hon Member who raised 
it or any other hon. Member would be quite 
in order to raise the same point and that 
would not be considered as repetition
o f  the debate. This is extremely important 
because a Member may be very serious 
about a particular point and the country’s 
mind may also be agitated on that 
point but the Go\fmment may con
veniently pass over that point Therefore, 
it should he your ruling that that can 
of course, come within the scope of the 
discussion.

MR SPEAKER : When we come to 
the actual point, we will consider that.

SHRI VASANT SATHE : What is
your ruling ? Kindly see Rule 33a.

It reads :

“ Every notice required by these 
rules shall be given in writing 
addressed to the Secretary* 
General, and signed by tne 
member giving notice, and shall 
be left at the Parliamentary 
Notice office which shall be kept 
open for this purpose between 
the hours to be notified from 
time to time on every day except 
Sunday,.

This 10 O’clock business applies to the 
notice which is required fay Rdfcs i Sub- 
rulc (5) of Rule ai8 does not talk of notice 
at all. It talks only of the intimation 
to be given in advance before the debate- 
star ts Under die Rules, you cannot, 
even by circulation in your bulletin, tell 
us that it must be given before to O ' 
clock, which is contrary to the Rules. 
1 go to that extent Otherwise, you 
do not use your discretion How can 
you debar us from raising ? I want your 
ruling

SHRI C.M . STEPHEN 1 It is not ft 
question of ruling and all that It is a 
auestion of just accommodating. The 
Members have brought it to your notice 
that for certain reasons, they cannot give 
notice before 10 o’clock The point ia 
whether those Members should also be 
allowed to participate if there is no re
petition and if they have given advance 
intimation.

MR SPEAKER : The question arises 
when there is a written notice, whether 
it is before or after to O ' clock Other* 
wise, it does not arise at all.

The first notice is that of Mr Jyotirmoy 
Bosu. Mr Basu has given as many as 
fourteen. He has avoided thirteen and 
given fourteen. The first one is, the 
Government’s Industrial Policy with, 
particular reference to the attitude to* 
wards the monopoly houses and multi* 
nationals This has already been debated 
and the Minister has replied to it.

SHRI JYOTIRM OY BOSU : I will 
cover new grounds. It is a matter of 
sufficient public importance

M R SPEAKER : No. The matter 
has been raised, debated and replied to.

SHRI JYOTIRM OY BOSU ; The 
debate on an Appropriation Bill shall be 
restricted to matters of public importance*

M R SPEAKER : Undoubtedly.

The Rule further reads :

“ ..im pliedin the grants covered by 
die Bill which have not already 
been raised while the relevant 
demands for grants were under 
consideration.

Thole demands were raised and consi
dered.

SHRI JYOTIRM OY BOSU t That 
way you will get no cooperation itom os.

MR SPEAKER* I cannot ptkrciiase’ 
your cooperation on your terms.
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fiHRi JYOTIRMOY BOSU : You
allow me to speak. When 1 get into a 
far bidden area, you tell me. Thu 
House is totally avene to such observations 
«4Hing from the Chiar. Economic Issues 
have got to be debated on the floor of 
the House.

MR SPEAKER : Economic issms 
are not the monopoly of a single Member 
It is the monopoly of the Hous<.

This point has been raised, debated 
and replied to. I come to No. 3.

SHRI TYOX1RMOY BOSU : Why 
are you labouring yourself unnecessarily ? 
You allow me to speak.

MR SPEAKER : I cannot allow. I
have got the right to fix the time. Do 
not bother about that. The Rules 
provide for that. I come to the second 
one, v ia , the activities in Indu of the 
following MNCs ' ITC, Hindustan Lever, 
Pfizer, etc. This has also been raised, 
debated and replied to.

SHRI nO 'IIR M O 'i BOSU No, 
Sir On vs hit h da\ * In v»huh debate* 
Let the hbrarv be brought lun

MR SPEAKrRi It is no 1 for m< to 
bring the lihratv here.

SHRI JYOTIRMOY BOSL : You 
tell me what 1 should not speak.

SHRI VAYA1AR RAVI- You are 
going to give us limited time f, or 10 
minutes and nobody tan cover everything 
«mdrr the sun in that short timt. Allow 
us to speak and if them is something 
you can stop us.

MR. SPEAKER: I think it will be an 
easier procedure. Each member will 
have 5 minutes.

SHRI JYTIRMOY BOSU • I require
10 minutes.'

MR SPEAKER : No There are a 
•umber of persons. Not more than 5 
minutes.

SHRI JYOTIRMOY BOSU : 10 
minutes.

M R SPEAKER : I am P 'f^jng, not
you I After 5 minutes you should stop. 
The Finance Bill will have to be passed.

SHRI JYOTIRMOY BOStJ x Then I 
•hall sit down.

M R SPEAKER : Thst i* a very good 
gesture. Shri Frasada Rao.

76s L.S, —7

SHRI JYOTIRMOY BOSU : I will
take 8 minute*.

MR SPEAKER : No, Mr Bosu Only
5 minutes. No bargaining.

SHRI JYOTIRMOY BOSU s They 
have cUimed that there is increase in 
food pioduetiou But it you look at the 
Economic burvey of the current year, 
you will see that in coarse cereals includ
ing rice, other cereasl, pulses, etc, the 
production has come down substantially. 
They talked about the most seriously 
affected countues. The Ministci said 
that food production during 1974-76 
was higher than in the previous tnen- 
nium 1971-73. But if you read the United 
Nations report on this, page 18, it will 
show that what the minister had claimed 
is touly baseless. There is so much fa
mine in the sphere of edible oil. The 
report wich came in Business Standaid 
dated 19th March is also a revealing 
thing, which belies what the minister has 
claimed. The F.<onomics and Statis
tics Directorate of the Agriculture Minis
try, and ICAR do rlw costing ot jute, to
bacco, sugarcane and othet ta*h oops 
alv\ ays in such a way that it is titled hea- 
vily towards the industrialists and the 
farmer is being exploited He is 
giv ing a pound of flesh 01 every commo
dity when he parts company with it. 
The matters relating to thr most important 
Scientific body in the eouniiv involving 
ICAR need immediate examination 
and probing A team of scientists of 
national important must tv deputed 
to do job evaluation of ICAR They 
must also tell us what steps they have 
taken on the Gajendragadkai Commi
ssion’* leport.

The permission for ind'scnminate diver
sification to different businesses given 
to India Tobacco Co has enabled them
10 diversify into hoiels fishene* and 
several low pi Km tv piohtable areas. 
They arc duinniv firnm Ilk* Uiwu
Marine Co. <tnd so nuny others Small 
fohertnen are dving Small middlemen 
are dying. The whole thing is being 
wallowed by big business comapmes 
radhurv & Co. which has earnea 
% £ £ L  profit has been 
and apple juice plant in Himachal 
Pradesh. Brilania Busan! Co are pro
ducing three times what thev are per* 
muted to produce under then >*«««£ 
capacity. Then there is Union Carbide 
and »o on. These are 
offenders. They are manipulating JP- 
sroices while exporting fish and so 1<na*y 
other things. Tim year there taslSeen 
plunder cl the tobacco gorowers in 
Asdhra Pradesh. The tobacco gwweta

core*. I want to know whether the price
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of cigarettea will be reduced to (be 
extent of the tobacco grower*’ lou. Hin
dustan Lever* Ltd. repatriated the 
maximum amount of profit. They hare 
bern caught with a tankerful of adultera
ted til oil in their Ghaxiabad factory. 
I would like to know what haa been done 
about it. The soap they are marketing 
haa 25% ten total fat content. Yet the 
Industry Minister is a silent spectator. The 
Commerce Minuter and Civil Supplies 
Minister are silent spectators. It is 
very important that these things should 
be immediately looked into.

Sir, the Cadburys Ltd. have been 
charged by MRTP. Their profit for 
1975 on Paid-up capital was 131*9 per 
cent. Their profit in 1977 on Paid up 
capital was jao 1 per cent. We are 
moving towards socialism. We 
realise this. May & Baker & Co. 
plundering the country have set up a 
dozen benami firms in order to hood
wink the MRTP. The Government’s 
new drug policy in refusing to implement 
the majority Report of Hathi Commission 
on nationalisation is regrettable.

I would also like to know who sure 
the owners or controlling hands behind 
the Coca Cola and Campa Cola. Is 
that the same interest and the tame set 
of people ? I would like to know this 
immediately. Multinationals are being 
allowed to enter freely in low priority 
oonsumergoods areas, the highly profitable 
areas. The Hindustan Levers made a 
remittance or their profit to the extent 
of Rs 3,09.94,385. It is a record re
mittance Glaxo remitted Rs 86,44,134. 
The paid up capita! of Colgate Polmolive 
is Rs i 5 lakhs Their remittance 
is R<* 1,55,71,737. H ip remittance of 
Bata Shoes is Rs 14,09,300. The remit
tance of India Tobacco Company is  
Rs 9,04,17,637. Pfixer ft Co with a 
paid up capital of only Rs 9 lakhs, in one 
year, in 1976, made a profit of Rs 8-36 
crores and the total profit made so 
far with these Rs a lakhs is Rs (6*3 
crores. I would like to have the ex
planation* from the Ministers concerned 
on this issue. What the Finance Minister 
is doing with regard to Kapadias and 
Kohinoor Mills ? There is a fraud of 
Rs &6 crores. I would like to know 
the details as to what steps they have 
taken and whether thev are going to 
prosecute them or not.

•ft fc ir f t w  ( * T * f ) :

snri*, *ar ir fa r  If 5  aft ffnr*r

fir fiwCT % irfT«rr * ? r

mwpr star | f%
f t  <pnft

«r?rar fc, 3*rr srofar

f«WfTO I  nm
3f t  stror *  wTirPKft | ,

¥T m*T?TT I  I ssrfaw  $  VfSTT

^Tferr g- f a  n vr sr r̂ar %

«ftr tTftre* i f r t t  w r  m ?  qft 

w $ 1 *r$r t s *  f r r  ^  
^  | t  f r  T*

ffcWPW % ft, w m  STT 3TR tit

m*tttV s p w ?  t s t *  % ft w  ys* 
are T9r*TT tc*tt i

ftrJWTH *  $RT WTT I ’T'R TO

vrih r « r *4 t e  ^  s w t  fawn t t
fs fs rc  *r$ t o t  sr#r t ,  <ft«P n#
x r t fv m  m aft % S T * *

W VtfTT {[ I

H r f t  ^ a r  *r$ (  ffc tor % v r t  9  
t js r f iw  i^ n ff $  w w sra ft anm - 

*$?r $, % fw?T*r wpr
VtTvrvr ^ rfijt  I

*r? rw  v n f t a  <*fT*rr % zsftisTr, 

i f i r  ?wtirrfi * *  t?r» n r 

wf?r v *  |  1 *reft * %

m rw  t  f«ir ^  s

q r  6 ar»r?r t k  »rnr^ f  ftr

^ r?r % iftirV v t  #*»nc

|  1 fcfrcr % v t  w«r

j? r %  % f?r^ % *rr ^  ^

% ^wrrsr |  h

ssfsrir A' ?r *jarrfr?r t w  

%  ^ r v t  «f)- r̂?rTr f t

$*? |  fwawT vrjrr % qft«rf v t  p r  |  i 

w rr v t  3* %  fw ? ^sr>Kt»T m 
f? n r w  | ,  'ffen rrfttir «ft f m m

^ t i * r r 7  ?rr«r 4Nrr

I  ?
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<rfe*r jmrc firera* % $r
#  1*rfT?r fa  ftrfwr w H f c  f t

art qTfarfft «ft, erarttft 

WfcT 1 1  STfjrr % fa^rar

?r art ^  g f a m j  tft zmft % ^  ^  

% *rH  flpgsamr %$ft«r «ft f c w  

^ 1 1  *  m*r f^ e r r s r  % ^rfor % tt, 

? r ^  « f t r ? r ^ f T  * t  *rt ^ r ^ r  

I , Srfa* w  f̂ rcr ajfrf qgRroft 

^  t  i ^  s r t t  * r o w r  w?r<ft *r$<fr 

| f o  »tftar gw v t  'srcar * f t

asr awT |  i *nj*r ‘̂nrr t  fa 
j f r s ir  f v r r ^ f f  ftrs wi * y  srwr «?V 

^ r « r  % faq; fc— *prc fa<ft * t  v i f  

e f r ^  <%*■ f c f  f t  jrt, <ft t ^  ar* 

«rrt, % ftiq  «r ( <r?r 11  s«r
% *rnr 1 1  fsp ift qccfaw  i

w  ?rrs^r sn r 11 w  fsr<$ s fo n r

*? ^f?WRft *R?fl-

* %  I

w f* r fw r  vrsrr WT̂ ?rr j  %  jttS*  

% fax? «ft ^ rrf arfnr wftrar *[* v t  

ww i $w wjf tf to m  prrff'rftT* irzr
f r f lg tp  % 1974-75  $T V Prifa

M t «rr i Trtr tnr&rrx *rr <r* 
vftry «rter tar $ i *$r
%w i t t t  1 1  * w r f  *r t * r r * r c  ?pf tn r  

* t  t o t  t ft  tffiRT I  I <PTT ffT^f VT f (t

f?r afar fr aft* fc*n srre, *rt ;jfor 
i #  iffw^n |f P f frr^y % ftrcr 

frfvsr t o  ?f?r 3f<?d 1 1

V9TT % » ft  q*P q ^ t f^ 'T

#  «rrr arr ^  f  » «r§r % ftwrsft 

^ 5r ^ < F ? r ^ f t r p r ? r k f * r 5?*T«r?r 

^  v t c  «WflT5T % f̂ rcr im T  $ I

%ftnr w  % fir^ 5T a> & z  m tf fe  

4 m  | « ^ 5T ta rto  ? r ^ t  #*rrr 1 1  

#*tt % m frv  ffrjrjrr w^nrr? % 
imr«v4e« %*» wrPnr % *rt

^ <rgTTT<g 5? v r w w

f e n  w  «rr i %f«R f t  f ! T  |  f% 

T O n c w  'TJfiv %sR-arsir%% far? to r e  

5*$  t  i ifar ?>cnr t  f v  s fr s w  
ojrrfjfn *n w |  i 

f W w  «p t ^t ^ a t T  jf f«p j i r r t  ^?r *  

vnr>r wart % *rt^< |  »

v't *1r % f̂ rcr 5TTirr *r$*

=srrffrr ffh - ? ? r|T 5 T r *rrf?rsrrff % 

w  w & a  ¥*rrfar *rr^ ^  « w w i 

^rf?$ »

3r?T cT̂ r ?^rf *$n*r ^ wr^*rr v r  

?rsrnr It, # tnpar^r ^ an^rf % frwft 

irnrr, frr ^rr f«rr m  «r *t«®t v 
w t  f c r z  %, art fcft «rtr 
wnr q;* # i anert ?r fr*rrt *[?»

T t *pmrfr ft?fr ^ i v)  w  x v *  

w R ^ n ^ T ffq ; i jf*T$ ?r?T^ v t  itfffV-

f<r ’jrrffir i

i r n  «tv tt  wWt v r «mr ^  ^  

s w r r  •ft •^ rr

&  ?ft ^  «rTt5VTfr fat? n W i m  

«r ?r^ &  mPr^r vr^ft ^rfjp; i

5rt «rtfw m*r v r i  ^ wr?r f ,  <r?r 

% f a s  # s* v t  9M f ^  t  V ft  

tfe»r v*r #  |  i f ir  ^  f^'T ^  V  
xfrr jTTfr?r ^ #srr «rwr &  w fv
VC W» m»T 3TTT
#5% f  i fwffrarr $x #  «tpt *rwf 

% t s % %  f5T(? t f a r  

«r«rwr *rrf?»? • ^
?fpfr % f ^  ^  tftor

v t  «ft w < r  £ I

SHRIMATI PARVATH1 KRISHNAW 
(Cownbatw) :Iw M h tt com?6. a g ?  
to just two jifljnu in the limited time «a*t 
u there. There u » very ittiOja « * e »  
which r would like to dr«w &c l »  
ttoa of the Muuiter, bwtbefoi* „  ooias
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that, I have to make an appeal to him 
And that u  thi» : be should immediately 

for a  divorce. You will be tor* 
at this suggestion He must 

! himself from the rules All the 
time hr is quoting the rules, or misquoting 
the rules, and he refuses to liberate hira- 
K lf from the rule#

There was a case involving the Jeypore 
Sugar Co It was a rase of senou* de
falcation of funds I should say be cause 
they have violated the Essential Commo
dities Act and they have black-roarkcted 
in sugar and avoided excise duty And 
they have been penalized foi a more Rs 6 
lakhs although they have gained Rs <*o 
lakhs in the black market Already 
this has been brought to the notice of 
‘the Minister And what docs ht reply 7 
Under Rule 173 Q, of the Central Ixcise 
Rules, a penaltv upto j  tunes the 
value of the exc»able goods can be 
ipiposcd However thev say that what 
1* most relevant is not the value f the 
goods but the amount of excise. dutv 
evaded, or sought to be evad< d in a  parti
cular case In this case the duty evaded 
was (interrupt oru) This lev\ sugar was 
sold in the black market and not giv< n 
to the allottees At that time the price 
of levy sugar was Rs 150/ per quintal 
whereas the price of the open market 
sugar was Rs j  bo/-per quintal And these 
people have committed an anti social 
art by selling levy sugar in th black 
market and not giving it to the allottees 
And you penalized them only Rs 6 lakhs 
when they have made more than Rs jo 
lakh* of black money I would like to 
draw the attention of the Minister to a 
tudgemint by Chief Justice Chagla and 

Justice Gajendragadkar m Bombay, 
when a person was sentenced by the 
Magistiate to 6 months imprisonment 
and a fine of Rs a lakhs, when he sold 
a small piece of c l o t h  without issuing a 
voucher and made a profit ofR* *75 
When it came on appeal, what did Chief 
Justice Chagla and lattice Gajendragad
kar say ? They said that the imposition 
of a fine of Rs 3 lakhs was not excessive, 
and that such an economic offender must 
be dealt with severely so that he virould 
apt be able to enjoy his dl-gotten wealth 
after he came back from the jwl I 
understand that this ease was decided 
in the Bombay High Court as fw  •*** 
as 1948 He is old enough to remember 
that Therefore I would request he 
should go into th se cases and see that 
the black market money that i» be>?s 
earned by these people is mopped up *>y 
this department, instead of introducing 
excise duty on many new items

13 m  km.

^ectwdly, I come to the old 
Age pensinkers He 11 no longer an old*
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age pensioner, but he should have sym 
pathy for those who are retired, many 
o f whom were working under him, or may 
have been his colleagues What do thety 
ask for ? They have only said that there- 
should be a Pension Cojnmissioti to go 
into the pension rules and revise them, 
so that they are brought up to date, 
the wide disparities between one pen 
sionet and another are removed and 
they are given extra dearness allowance 
I think he should agree to those demands

Lasdy the Finance MirusU r is today 
standing m the wav of the Minister o f  
fnergj who is sitting here because 
the CDS amounts have to be repaid to* 
the woiken of the Stngareni C olhenes 
and that is being held up by the finance 
Minister Khammam has been declared 
a cyclone affected area and th< workers, 
have been asking for the money back 
1 hey are not being given that So they 
are on strike and coal is not being 
produced Die thermal power station 
has comt to a standstill m Madras and 
this will happen m Andhra and other 
places 1 et him wake up and sanction 
that amount

SHRI A k  RCn (Dhanbad) Su 
I sa> in all humility that the Energy 
Minister is being sandwiched because oi all 
sorts of reasons He is making a power 
plan In Bihar even though the installed 
rapacity is 750 mw you will be surprised 
to know that we. are getting only 250 mw 
So, all our industries are getting closed 
When we ask the reason for that the lion 
Energy Minister is blaming the hon 
Industries Minister and the hon Industries; 
Minister is blaming BHLL and BHEL. 
is blaming somebody else All oi them want 
to shift the blame on somebody else 
The result is that the entire Bihar is facing 
a crisis

The Energy Ministry is somehow or 
other apathetic to the demands of Bihar. 
Even m the next Five Year Plan, though, 
they have made a Plan for 10,000 mw, 
the share allotted to Bihar is only 
600 mw

The idea of setting up industries m the 
underdeveloped areas is for the develop
ment of the rural areas and surroundings 
But, m the ease of coal industry it only 
results in clashes with the villagers In 
Dhanbad and Ohottanagpur belt there »  
always clash and quarrel between the 
ofBciws and die villagers You wiH be 
surprised to know tint the land of the 
villagers is being teken away, no money 
is paid to them and no registration u> 
made When the villagers want either 
job or compensation, that is also not 
V ia g  given to diem Though that prm~ 
aple is being followed in the- 
am  of the steel industry and other
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infwtriL it is not allowed so far as 
*h* industry i# concerned. While 
an industry is meant to develop the 
village*, in this case it is being used for 
<he exploitation o f the Villages and crush
ing the villagers.

Only a few days back, the President of 
India went to inaugurate the blast furna
ce of the Bokaro plant when he said that 
*he steel industry must develop all the 
villages within a radius of 35 miles. But 
what is Bokaro Steel doing ? It is in fact 
withdrawing even those facilities which 
were earlier given to the displaced per
sons regarding training, education and 
■employment.

Lastly, I cotte to the policy of importing 
cokihg coal. I do not know the present 
policy, became we are hearing that the 
import of coking coal has been dropped 
«r postponed.

I would like to say that it is a suicidal 
fxdicy to import coking coal. The 
£nergy Minister is there, and the Steel 
Minister is there. No doubt, the Steel 
Minister looks more robust than the 
Energy Minister, but I would like the 
E n ergy Minister to oppose this firmly, 
and I  assure him that the entire House 
will back him because in this country 
■we have got coking coal reserves in Assam 
and other places with an ash content 
•of orily six to seven per cent. In the 
Ohanbad area it is tb per cent but it 
««n easily be reduced at a low cost 
to  the percentage desired by the Steel 
Ministry. So, we must see that this 
this plan to import coking coal from out- 
aide at a cost of Rs. 700 per tonne, when 
w e can produce similar quality coal at 

f Rs. 130 per tonne in this country, does 
' not go through.

SHRI ANNASAHEB GOTKHINDB 
{Saagli) : I am thankful to you for giving 
sue Chit opportunity.

The decision of the ©overament to in
crease the levy price of sugar uniformly 
lor all the regions was a shock to the 
indswtry. The industry expected that 
whHe fixing 4helewy price . sugar, Gosr* 
eminent would take into consideration the 
solMsl cost of production, bat by incm» 
(ring the prices uniformly for all the aones. 
Government is perpetuating the injustice 
done to the sugarcane cultivator so far. 
Government has been increasing me 
prices of levy sugar in the zones where 
th* sugar production and die in
dustry are in •  bad shape, but I want 
to know why this being done at the 
etsrt Of the zones where the industry it 
efficiently managed- The prices 
now fixed by the Government are both 
arbitrary and irrational. The recomm
endations of the Marathe Committee aad

the Bureau of Industrial Ootts and P rim  
m the matter have been ignored br Go* 
vemment. This haa led to resentment 
among the wgareane growers ia the 
Maharashtra, Karntaka, Andhra Pradeah, 
Tamil Nadu and Pondicherry warn*. 
I therefore want to know from Gov ttt* 
ment whether steps are being Ufc-n t» 
rectify the injustice and the discrimi
natory treatment meted out to til* 
Maharashtra, Karnataka, Andhra Pradesh, 
Tamil Nadu and Pondicherry aones.

SHRI P. ANKINEEDU PRASAD A 
RAO (Bapatla) : I thank you for giving 
me an opportunity.

I want to bring to the notice of the 
Agriculture Minister the crashing down of 
paddy prices in Andhra Pradesh, sofiir as 
the first and second crops are concerned. 
The first crop was sold at R*. 60 a quintal 
instead of Rs. 77. Bven for the second 
crop, there are no buyers today, and for 
second crop, we are unable to get even 
Rs. 70 per quintal. Government or the 
PCI never purchase paddy, they speak 
only in terms of rice. But the paddy is 
bought by the millers at low pnees, and 
they sell the rice at a profit, depriving the 
agriculturists of the prices which they 
should get for their paddy. Instead of 
procuring rice from the millers, I m. 
quest the Agriculture Minister to take up 
die policy of procuring paddy from the 
agriculturists. About 900 cooperative 
mills were set up with the help of the 
Central Government. They are lying 
idle. These co-operative mills may be 
activised and paddy may be purchased 

from the agriculturist* paying them 
at least the price fixed by GovernmesK, 
though wr have got objection* to the 
price fixed by the APC. The paddy can 
be given to the co-operative rice mills and 
then the FCI can (ate the rice from then 
instead of purchasing rice from the private 
millets and trader*. This will help the 
agriculturists.

As far as the price of paddy b oonoeroedL 
the other day the Minister of State, Sfaci 
Bhann Peatap Singh, .aidthat these was 
an increase of Rs. 3 and Rs. *-50 in * k  
year respectively, but if you compare die 
prices of r967-68 sod 1977-78, you will 
find that paddy was proo*ed at Rs. * f  
and wheat at Rs. 53- *•» 1967-68, the 
paddy is at Rs. 77/ ' ! * » * * «  « «*•
hoI- in 1977-78. There is hundred per 
cent rise in wheat price and only 75 posr 
cent riv in paddy price during these ten 
year*.

The agriculturist* of Andhra Pradesh 
we not able to *dl their paddy swwo st 
the price fixed by the Agricultural Pnces 
Commission. So, I requ«* the Govern*
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first crop It lying unsold. The second 
ttop is coming, but there it no buyer. 
They are left at the mercy of mitten. I f 
FCI cornea to their help and lift their 
gtock at the dedared price*, that will be 
of great help to them. So I request the 
Mmiin* to do something in the matter.

SHRI VASANT SATHE (Akola): I will 
up only two point* particularly relating 

to Civil Aviation and Tourism Ministry.

One thing in the Civil Aviation is that 
there are place* and town* which have 
airport* and landing facilities but they 
are not yet linked. It is all right that big 
planes, airbus and Boeings may not be 
required for those areas but if you have an 
arrangement either with the Indian Air
lines itself or with State or private com
panies if you like, to operate only those 
smaller routes and they need not interfere 
with your regular air lines operations, 
that will feed more areas and serve more 
areas.

About tourism, I think Government 
should give a fresh look to their policy. 
Today, you go to any of the top hotels, 
the Government hotels, you will find a 
total desolate look in the catering houses. 
They are empty in the evenings. Nobody 

goes there. I am not a person who is m 
favour of addiction to liquor, but in life 
throughout a man’s life— even our 
saints advocate— the best thing is tem
perance and self-restriction and not 
abdication. I do not understand why we 
are doing this. Have you ever heard a 
rich man dying of illicit liquor? They 
do not. 1 think, it is banning tounsm. 
It k  going to curtail the earning* of foreign 
exchange. Do not try to be pontifical. 
Do not try to give sermons that we do not 
want to earn money if it is immoral. 

Let us be realistic about it. The Mi
nistry of Tourism will realise this. Go to 
any {dace in die world like Japan, Switzer
land, Germany any country. Are we 
going to say that all those people are 
unmoral only because they do not have 
prohibition in those countries? Sir, I 
want the Government to give a serious 
took to this.

I do not want to mention names. But 
how many Ministers who are present 
here, do not take liquor ? 1 am sure, 
except one or two, everybody takes. 
There is nothing wrong. They are not 
immoral people.

I would request the Government in the 
interest of tourism, at least for your hotels 
modify your arrangement. I f you like, 
you can decide to do it for higher strata. 
Otherwise, your hotels are going to dose 
down throwing lakhs of people out of 
employment.

Though we are a republic, yesterday, 
someone remarked that a  ‘republic’ 
without a 'pub' becomes ‘relic’. 1 hope* 
this country will not be like that.

SHRI VAYALAR RAVI: Sir, 1 will 
confine myseli to two or three point* 
relating to the Ministry of Ccarmunica- 
tions.

The Communication Ministry is a 
vital link, a vital nerve, of the nation to 
move on. Unfortunately, many of the 
problems relating to communication and 
its employees are pending in the Ministry 
for long. There are more than 4* 5 lakn 
postal employers out of which 3*5 lakh 
employees are called as extra-departmental 
employees. This was a new devicc in
vented by the British rulers to make 
Indians work like slaves with a Meagre 
remuneration. They are not regular 
Government servants. These 3*5 lakh 
employees are paid an amount of Rs. 85/- 
only. Recently, the bon. Minister said that 
the amount has been raised to Rs. 100/-. 
He has misled the people. Ihcy are not 
getting Rs. 100/-. Only a few of the em
ployees may be getting it. But not all.

The D.A. has gone up 15 times. But 
these people have not been given all these 
instalments of D.A. Only when Mr. 
Bahuguna was the Minister of Communi
cations, extra-departmental people got 
the D.A. No further D.A. has been given 
to these people. There are is  instalment* 
of D.A. which are due. 1 appeal to the 
hon. Minister to consider riving of D.A. 
to extra-departmental employee*.

This system of having extra-depart
mental employees must be abolished 
completely. It was introduced when the 
population of undivided India was only 
300 million. Now, the population of 
divided India, our own country, is 600 
million. It is necessary that these «•* 
lakh employees who are serving the people 
of our country should be regularised as 
the employees of the P ft T  Department. 
Otherwise, they can be called always the 
•lava of modem India. It is a disgrace 
that for the last go yean, this practice 
hat been going on. Even during our 
regime, it was being continued. I would 
now request the bon. Minister to consider 
this matter.

They are introducing 1 lakh new post 
boxes. Who will take the delivery? 
They will need people. These extra
departmental employees work for 
move than 6 hours *  day. They are 
working very hard, specially in remote 
villages. This is a natter which should 
be looked into. I appeal to the hon. 
Minister to look into it.
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. Coming to the Telephones Department, 
the employees of the Telephone Depart· 
ment are doing good work. The tele· 
phone S)'lltem has been extended. But 
there is no sufficient staff. Recently, 
a circular has gone to reduce the staff by 
10 per cent. These employees get 
abuses from the public as well as the 
officers. This is the condition of these 
poor employees of the Telephone Depart· 
ment. There is no prope1 staff; there is 
11ot even relief staff. Therefore, I say 
that this reduction ot 1 o percent in staff is 
Yefy unfortunate. The Government 
should not introduce this thing. It will 
affect the working of the telephone ex-

changes. 

Lastly, I would like to 5ay about the 
111pply of uniforms to post-masters, tele-
graphmen and other telegraph emp-
loyees, etc Please give them clothes 
and they will stitch it. I have seen with 
my own eyes what sort of uniforms are 
being supplied to these people-small 
men get big uniforms and big men get small 
uniforms. There is corruption and mal-
practices going on. They arc stitching 
more than 2 lakh uniforms. I know, it 
is a heavy expenditure involving Rs. 80 
lakhs. I appeal to the hon. Mini~ter to 
please give proper clohes to these emp-
loyees and allow them to stitch. Let 
them supervise the whole thing. Other-
wise, they will have to boycott these uni-
forms. 

I would appeal to the hon. Minister to 
oonsider giving more facilities to P&T 
employees in the matter of housing. They 
are not getting proper housing faciliics, 
more so even in remote areas. As re-
gards the RMS, there are a lot of probleIIlll; 
There is no accommodation provided 
at the railway)tations, no accommodation 
at the halts. 

I hope, the hon. Minister will r consider 
all these points raised by me. 

SHRI SAUGATA ROY (Barrackporel: 
Sir, I will confine my remaru main-
ly to the Energy Ministry. 

West Bengal is plagued by a power 
famine. Small factorie~ are closing down 
and in large factories, there are large-
scale lay-offs. The local State Govern-
ment has failed to tackle the power prob-
lem. They have failed to introduce 
power rationing. There is not only a 
shortfall in power generation but in· its 
installed capacity also. The West Bengal Go-
vernment has applied to the Central Gover-
nment for a gas turbine which will imme-
diately alleviate the power famine in West 
Bengal. Their application is pending 
with the Energy Ministry. I want the 
hon. Miniliter to immediately clear the 
application of the West Bengal Govern· 
mcnt for a iaa turbisie. 

Then , the Energy Minim y t,as, a i:hn 
for the coal ca1·bonisati1.>n plant at Lul..u,i 
m West Bengal. I want that it El.c.dc. Le 
carried forwa1·d and that , l,Lul<.. l 1 ;.lk w· 
ed without any delay. L 

With regard to the Faralcka 
thermal pc.v.er >talion, 1LL ~ <.1 k 
be startecl immtdiatdy v.itl.Lu t 
lay. 

Supcr-
, 1. t uld 

~ l . ) Lt· 

As regalds the rehabilitaticn of .Car c:!a-
karanaya refugees, the conditicn 01 11.ue 
refugees in Sundarban~ is bcvu.ci ht n .<> n 
description. So, s0me speci.al d fo1 ts 
should be made very scon by the Mi-
nistry of Rehabilitation so tha t 1heM p<.0ple 
can be at least temporarily settltd in 
camps till they go back to Dandaiaia-
naya: 

With regard to communications, I want 
to say that the Minista has announced 
a programme for telephone exchangts 
and automatic telephone exch anges. In 
my constituency, there are only two tele-
phone exchanges only 18 miles from Cal-
cutta-one at Barrackpore and the other 
at Bhatpara-and both of them are not 
automatic and they arc not supposed to 
be made automatic within 1985. I want 
the Minister to take up , the work of at 
least making them automa.tic immediately 
at these two places because they are 
connected with the most indmtrialistd 
areas in the whole of India. 

Lastly, with regard to atomic energy, 
I , want to ~ay that this Government is 
going too slow on our nuclear progra-
mme. Already the Government has 
given up the programme for ·peacdul 
explosion and implosi6n for scientific 
and research purposes. Dr. R. Ramanna 
who was one of the main thinkers about 
Pokhran explosion had been removed 
from · his post unceremoniously in the 
Atomic Energy Commission and now he 
has been shifted to a new post of Scientific 
Advisor to the Ministry of Defence. 
Under no conditions, this atomic energy 
programme should be given up and this 
should be strengthened. 

With regard to Air India, there is scme 
discontent among the Air India staff a tout 
the removal ofj.R.D.Tata. The staff really 
feels that the removal of J.R.D. Tata has 
really tarnished the image of Air India here 
and abroad. I know that it has been done 
against the wishes of the Minister by the 
intervention of the Prime Minister's Secre-
tariat. I want the Ministry to do 5c.me-
thing about Mr.J. R. D. I Tata. so 
that he is given a proper ·honour before 
he is unceremoniously removed. 

SHRI K. T. KOSALRAM (TiJU-
chendur) : Mr. Sp<>aker, I I want to 
bring to your notice one important thing. 
The district Collector is there in the State~. 
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All the departments. :are working under
his control. If there is any complaint
against a particular department we re-
present to the district Collector. He goes
through it and if there is anything wrong
with the department concerned, then he
pulls up that department and gets the
things done. .

As far as the Central Government is
concerned, we have passed all the Demands
for Grants and the Appropriation Bill i;
going to be passed. You are going to
spend crores of rupees, as far as this huge
country of ours is concerned. In the
States, there are so many departments
and the man who is at the top is the head
of the department or the boss of the de-
partment or the emperor of the depart-
ment. Every department is like that.
But he does not bother about anything.
Nobody is trying to effect coordination
between these departments in the States.
From Delhi to Kanyakumari, it is very
difficult to control these officials. So,
I would suggest that somebody must be
there at the State headquarters to coordi-
nate the work of various Central depart-
ments, agencies, who could without re-
ferring to Delhi, take decisions. This will
be real decentralisation of decision mak-
ing powers. to control these things.
Some method should be adopted so that
this problem could be solved ate the State
level. I do not know how are you
going to do it. We have to solve
this problem in cooperation
with these officials. (Interruptions)
Regarding passport, I do not agree
with my friend that the M. Ps should be
given power. I had written to Shri
Vajapeyeeji about the signing of applica-
tion forms. I said : even that power,
we do not want. So, I request you to see
that these departments must be controlled
by somebody at the State level.

My friend Mr. Biju Patnaik has been
talking about the production of aluminium
and so on. He said that there was no
control. But he has been importing 3
lakh tonnes of aluminium also. As far
as small scale people are concerned, they
are not getting their quota. But every
day the Government is saying thatwhat-
ever 'help the small scale people want,
they are prepared to give. Rut every-
where the aluminium small industry
people are crying like anything because
they are not getting their quota. No-
Lody cares about 'these people. I want
to know how are you going to solve this
problem because you are importing 3 lakh
tonnes of aluminium also. You must
come forward with some system, the
Government must come forward with some
system so that the small scale people get
their needss fulfilled.

Now I come to the Ministry of Finance,
the Ministry of Shri H. M.' Patel. The
State Bank of of India wanted to employ
40,000 people. I do not know whether
the Reserve Dank of India is icoming in
their way or the Government is comiJi&
in their wav, As far as sanction is con-
cerned, it has already been given. But
as far as vacancies are concerned, these
have not yet been filled up. I could not
understand this.

The number of educated unemployed
is going up every day. People are re-
presenting to the Members of Parliament.
Now, State Bank alone wants 40,000
persons. Tamil Nadu alone wants IO,OO
persons. Just I wanted to know who is
standing in their way. The previous
Government had issued a circular that all
attenders and peons must be taken from
the Harijan community alone. But not
even a single Harijan has been taken in.
the State Bank. I can challenge this Go-
vernment. We find that everywhere the
Harijans are harasssed. They are denied
even job opportunity. I request the
Finance Minister to see that the 40,000
persons in the State Bank an" recruited
immediately.

MR. SPEAKER: Does any of the
Ministers want to say anything ? ....•
Then I will call the Finance Minister.

Shri H. M. PATEL: The hon. Mem-
bers have raised certain points. I shalt
certainly see that they are all examined
and gone into.

Shrimati parvathi Krishnan said some-
thing about divorcing. It gave me a little
shock. Thereafter, she proceeded to
soften and said that it was only divorce
from rules. I wish she had complied also-
with this business of complying with rules.

She said about J eypore Sugar Milk _
I think, the fine of Rs. 6 lakhs was imposed
on them on the basis of rules. The Ca-
llector of Excise concerned cannot go
beyond the rules ...

Mr. SPEAKER: The question was,
why did you not prosecute.

SHRI H. M. PATEL: That is not
the business of the Collector of Excise.
That is the concern of some one else and
not of the Finance Ministry.

Then there was a question about old
age pensioners. Certainly I would
very much like to do much more for old
age pensioners ...

MR. SPEAKER: Particularly if it
could. benefit us also. .

SHRI H. M. Patel: But unfortunately
the resources are limited. I must, there:
fore. harden my heart in spite of my great
pesire to do something for them ...
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SHRIMATI PARVATHI KRISHNAN:
(Coiml::atore): Appoint a Pension Com-
mission,

SHRI H. M. PATEL: When YO'.1
-appoint a Commission, it will make its
recommendati ons saying 'give this' and

«give that'. I have to find money.

Then there was the question of the
'workers in Singhareni Coalfields and about
the return of money to them under the

<compulsory Deposit Scheme. I heard
-about this only today. But the delay
was not because of Government of India.

the Singhareni Coalfields
'management had not forwarded those
-applictions to the Provident Fund Com-
-missioner.

SHRIMATI PARAVATHI KRISH-
'NAN: They have fowarded them and
-cthey are with you. (Lnterruptions'; ...

SHRI H. M. PATEL: Why don't
'you be a little patient? Only just before
'I came to the Home, I came to hear of
'"that. I am taking steps to see that
-these things are immediately set right.

A great many other points were raised
'by hon. Members. I no not know whe-
"ther they would like me to repoy to them
individually now. To some points I
could reply, but it seem, to me that it will
De milch better if they are taken note of.
;and whatever action is to be taken regard-
ing them will be taken by us.

MR. SPEAKER: Now, the Question.
'is. . .

SHRI VASANT SATHE : Some
Minister are here. We made some points.
'In regan I to the -;:.,.an15which have not
been covered, if the Ministers who are
.here could reply, why should they not?

MR. SPEAKER: I cannot speak for
<them. I asked them.

The question is :

"That the Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for
the services of the financial year
'978-7'), be taken into consi-
deration."

The motion was adopted.

MR. SPEAKER: Now, we take up
<Clauses.

The question is

"That Clauses I! to ,1 and the Schedule
stand part of the Bill."

The motion was slilJptet.



(No.3) Bill __l!l7J. 301

row. I. come to the Ministry of Finance.
Ministry of Shri H. M: Patel. The
e Bank of of India wanted to employ

o people. I do not know whether
eserve Bank of India is icoming in

I: . way or the Government is corning
heir . way. As far as sanction is COD-
led, It has already been given. But
ar as vacancies are concerned, these
e not yet been filled up. I could not
lerstand this.

"h; number of educated unemployed
:om~ up every day. People are re-
sentmg to the Members of Parliament.
-", State Bank alone wants 40 000
sons, Tamil Nadu alone wants I~ 00
so~s. Just I wanted to know wh~ is
iding 111 their. way. The previous
rernment had Issued a circular that all
:nders .~nd peons must be taken from

Harijan community alone. But not
n a smgle Harijan has been taken in.
State Bank. I can challenge this Go-

n.I?ent. We find that everywhere the
flJar:s are harasssed, They are denied
n Job opportunity. I reuuest the
ance . Minister to see that the 40,000
ons. in the State Bank are recruited

mediately.

.R. SPEAKER : Does any of the
msters .want to say. anything ? .....
en I will call the Fmance Minister.

;hri H. M: PATEL: The hon. Mem-
s .have raised certain points. I shan
tamly s~ that they are all examined

gone mto.

'hrimati parvathi Krishnan said some-
g about divorcing. It gave me a little

ck. Ther~after, . she proceeded to
en and said that It was only divorce
f ru.les. !wish she had complied also-
n this business of complying with rules.

~e said about J eypore S~lgar Mills.
ink, the fine of Rs. 6lakhs was imposed
them on the basis of rule's. The Co-
~or of Excise concerned cannot go
ond the rules ..

~r .. SPEAKER : The question
V did you not prosecute was,
I .

I
HR~ H. M. PATEL: That is not
b~smess of the Collector of Excise.

at I~ the c~lncern of some one else and
of the Finance Ministry.

!'hen 't~ere was a question about old
: pensioners, Certainly I would
y mu~h like to do much more for old
: penS\Onelg ...

;fRo SPEAKER
11dbenefit us also,

HRI H. M. Patel: But unfortunately
resources are limited. I must there:

:: harden my heart in spite of ~y great
re to do something for them ...

Particularly if ii:
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SHRIMATI PARVATHI KRISHNAN: Clauses 2 tD 4 and tlu Sch4dule'UJer:eadtJe~
(Coiml:atore): Appoint a Pension Com- to tiu Bill.
mission.

SHRI H. M. PATEL: When you
:appoint a Commission, it will make its
recommendati o o s saying 'give this' and

"give that'. I have to find money.

MR. SPEAKER: The question is

"That Clause I, the Enacting FOt'-
mula and the Titlle stand part
of the Bill."

The motion was adopted.

Clause r the Enacting Formula anti
tlu Title were added to the Bill.

Then there was the question of the
'workers in Singhareni Coalfields and about
the return of money to them under the

<Compulsory Deposit Scheme. I heard
"about this only today. But the delay
was not because of Government of India.

"The· Singhareni Coalfields
'management had not forwarded those
-applictions to the Provident Fund Com-
"missioner.

SHRI H.M. PATEL
move:

Sir, I beg to'

"That the Bill be passed."

MR. SPEAKER: The Question is :

"That the Bill be passed."
SRRIMATI PARAVATHI KRISH-

'NAN: They have fowarded them and
scthey are with you. (IntP.rT!lptions) ...

SHRI H. M. PATEL: Why don't
:you be a little patient,? Only just before
I came to the House, I came to hear of

'that. I am taking steps to see that
'these things are immediately se-t right .

The motion toas adopted.

I3.30 hr-s,

FINANCE BILL, 1978

MR. SPEAKER We now take llfJ
the Finance Bill.

A great many other points were raised
'by hon. Members. I do not know whe-
'ther they would like me to repoy to them
'individually now. To some points T
-could reply, but it seems to me that it will
De much better if they are taken note of.
-and whatever action is to be taken regard-
.ing them will be taken by us.

Three days have been allotted for an
the stages of the bill. Therefor e , approxi-
mately 12 hours would be available for
its discussion. If the House agrees, we
may have nine hours for general discussion,
two hours for clause-by-clause considera-
tion and one hour for third reading.

MR. SPEAKER
'is ..

Now, the question

SHRI VASANT SATRE : Some
'Minister are here. We made some points.
1n regarc' to the ~rant~ which have not
been covered, if the Ministers who are
:here could reply, why should they not?

MR. SPEAKER: I cannot speak for
<them. I asked them.

SEVERAL HON. MEMBERS
Yes.

. MR. SPEAKER: So, this is adopted.
Mr. Patel may move his BilL

SHRI H.M. PATEL: Sir, I move:

The question is : "That the Bill to 'give effect to the
financial proposal of the Cc'ntrat
Government for the 'financial
year 1971l-79 be taken intocon-
sideration" .

"That the Bill to authorise pay-
ment and appropriation of cer-
tain SUIn, from and out of the
Consolidated Fund of India for
the services of the financial year
'978-7'), be taken into consi-
deration. "

I would Ikke to make a few remarks or
observations. I have already explained
the salient features of the main proposals
contained in the Finance Bill in my Budget
speech. The details of the specific
provisions in the Bill have been given
in the Explanatory Memoandum circulat-
ed to Hon'ble Members. I do not,
therefore, consider it necessary to tra-
verse the same ground again.

The motion was adopted.

MR. SPEAKER
<Clauses.

Now, we take up

The question is

"That Clauses 2 to 4. and the Schedule
stand part of the Bill."

The motion was ailJptei.

The Finance Bill has been before the
Ron. Members for nearly two months,
During the debate on the Budget. a.• d


